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. gble from ‘today upto March 31, 1980.
‘Some of 'itg salient feature; are:—

(a) Barytes stands fully canalised
through the MMTC;

(b) Export of Video taped cinema
films including cassettes stands ca-
nalised through the Indian Metion
Pictures Export Corporation;

(¢} Kyanite with alumina content
of 50 per cent and above :s banned
for export:

(d) As a corollary to the ban im-
posed on the export of silver recent.
ly, exports of silver salts and chemi-
cals have been banned. Manufac.
tured articles of silver wilh be al-
lowed for export only in substantial.
ly value added form and subject to
suitable conditions.

(e) Natural rubber and rosewood
in log and sawn form are banned for
export;

(f) Streptomycin formulations arc

. ‘banned for expert having regari to

the domestic demand and indigen.
ous production;

(g) Export of vintage cars will bec
allowed, on merits; and

SHRI JYOTIRMOY BOSU: Sor far
as vintage cars are concerned, why
not export all of them? What do you
do with them? What developmmental
work is done by them? It is a rich
man's folly.

DR. SUBRAMANIAM SWAMY: 1

interruptions are allowed, I would a}w'

like 'I:o ask some questions.

MR, SPEAKER: That may nat be
replied to.
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(h) In the case o:! meat arun.w-
ments are being -made before the
. .end of June 1879 to see that animals
required for the purpecse .are avail
able to the exporters only through
designated State agencies, In the
meanwhile, exporters will purchase
meat from the metropolitan mandis
only after the daily local needs are
fully met.

6. The new rates of cash compensa
tory support for selected export pro-
duets applicable from 1st April, 1978
cnwards are also being announced se
purately.

For agricultural nroducts we- have
evolved several mechanisms so that we
should be in a positinn to help the pro-
ducers 1o have their export, taking into
account ull the domestic needs,

——

12.40 hrs.

SALARY, ALLOWANCES AND PEN-
. SIONS OF MEMBERS OF PARLIA~-
MENT (AMENDMENT)* BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I beg to move
for leave to intrpduce a Bill further

" to amend the Salary. Allowances and

Pension of Members ~ of Parliament

Act, 1954.

“MR. SPEAKER: The question is:
“That leave be granted to intro-
duce a Bill - further to amend the
Salary, Allowances and Pension of
Members- of E‘aﬂilment Act 195!."
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